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(ill) A copy of the Annual Ac
counts of the Animal Welfare 
Board, Madras lor the year 
1865-66 along with the Audit 
Report  thereon.  [Placed in 
Library. See No. LT-460/67.]

OfUKRS UMDSK DELIMITATION COMMIS
SION Act

The Deputy Minister in the Minis
try oI Law (Shrl D. &. Chavan): I beg
to lay on the Table—

(1) A copy each of the following 
Orders of the  Election  Commission 
under sub-section (2) of section 11 of 
the  Delimitation  Commission  Act, 
1962.

(i) Order No. EC  published in 
Notification No. S.O. 147 in 
Gazette of India dated  the 
11th January, 1967, making 
certain amendments  in  the 
Delimitation  Commission's 
Order No. 5 dated  the  2nd 
June, 1966, relating  to  the. 
State of Bihar.

<li) Order No ISA published in 
Notification No. SO. 352 in 
Gazette of India dated  the 
27th January,  1967.  making 
certain  corrections  in  the 
Delimitation  Commission's 
Order No. 15 dated the 23rd 
May,  1966,  relating  to the 
State of Uttar Pradesh.

(iii) Order No.  5D published in 
Notification No. S.p. 420 in 
Gazette of India dated the 31st 
January, 1967, making certain 
corrections in the Delimita
tion Commission’s Order No. 5 
dated the 2nd June, 1966, re
lating to the State of Bihar. 
[Placed in Library. See No. 
X/C-Ml/67.]

(J) A copy of the Delimitation of 
Council  Constituencies  (Mysore) 
Amendment Order, 1967, published in 
IM&HlUcn No. G.Sja. 626 in Gazette 

fetid til* SBth April, 1967.

under sub-section (3) Of section 13 of 
the Representation of the People Act, 
1950.  tPlaced in library.  See No. 
IjT-462/87.)

(3) A copy ot the Registration of 
Electors (Amendment) Rules,  1967, 
published in Notification No. S.O. 1127, 
in Gazette of India dated the 1st April, 
1967, under sub-section (3) ol section 
28 of the Representation of the People 
Act, 1950.  [Placed in Library.  See 
No, LT-463/67.]

(4) A copy of the Conduct of Elec
tions (Amendment) Rules, 1967, pub
lished iti Notification No. SO.. 1542 in 
Gazette of India dated the 25th April, 
1967, under sub-section (3) of section 
169 of the Representation of the Peo
ple Act- 1951.  [Placed in Library. 
See No. LT-464/67.)
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Mr. Speaker: No speech please  ..
interruption)

Hie  House stands adjourned for 
lunch to meet at 2 O’ Clock.

IS hrs

The Lok Sabha then  adjourned for 
Lmeh *01 fourteen of the Clock


